
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:JjYTJERABAD BENQ4 

AT 1-LYDERABAD 

O.A.No.1295/93 	 Date of Order:18.10•93 

B .Jsgadeeswar 
Applicant 

Vs 

1.Union of India, Rep, by its 
Secretary, Ministry of Defence, 
New Delhi. 

2.The Scientific Pdviser to the Minister of 
Defence & Director General Research & 
Development, Ministry of Defence, 
DHQ PG NEN DEUU - 110 011. 

3.The Director, 
Defence Nettilurgical Research laboratory, 
PG Knchangah, Hyderabad-258. 

Respondents 

Counsel for the Applicant 	Mr•  K.Sudhakar Reddy 

Counsel for the Respondents : 	Mr, N.V.Rarnaria 

CORAN; 

THE HON'BLE MR.JUSTICE V.NEELàDRI R?O : 	VICE-CHIRMhN 

THE HON'BLE MR.R.RANGAKAJAN 	: 	MEMBER (ALMNJ. 
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CA. 1295/93 

Judgement 

( As per Hon. Mr. Justice V. Neeladri Rae, Vice Chairman ) 

Heard SrI K. Sudhakar Reddy, learned counsel for 

the applicant and Sri N.V.Ramana, learnãd counsel for 

the respondents. 

2. 	The applicant is an employee of Defence Metallurgical 

Research Laboratory, Hyderabad. He was kept under sue-

penSion with effect from 4-8-1976 pending contemplation 

of Disciplinary proceedings. The case of the applicant 

is that he is being paid subsistence allowance as ijer pro-

revised scales and this CA is filed prayihg for a direct-

ion to the respondents to compute the subsistence 

allowance by taking into account the revised pay scales 

which had come into effect from 1-1-1986 and for a 

direction for the payment of arrears. 

3 • 	This point is squarely covered by order of this Bench 

in OA.1217/93 dated 29-9-93. ror the reasons stated therein 

we find that the applicant is entitled to subsistence 

allowance as per the revised pay scales. 

4. 	In the result, the respondents are directed to pay 

the subsistence allowance to the applicant as per the 

revised pay scales which had come into effect from 1-1-1985 

and the arrears on ebasis  had to be paid within three 

months from the date of receipt of this Order. 

S. 	CA is ordered accordingly, at the admission stage. 

No costs. 

-J1 p  
(R. Rangarajan) 	 (v. Neeladri Rae) 
member (Admn.) 	 Vice Chairman 
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Dated : October 18, 1993 
Dictated in the Open Court 
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THE HON'BLE MR.A-94tQja2H_ ;MEMBER(A) 

AiD 	- 

THE HON'BLE MR..T CiIANDRA5EflhJ.R REDDY 
MEMBER( JUDL) 

AID 

THE HON'BLE MR.P.T.TIRU\TENbAJJAM:M(A) 

' Dated: 1 (i993 

OtWJUWMENT C_--- 

O.AONO. 

Aäitted and Interim directions 
issd 

A11oçed. 

sedof with directiofls 

Dimissed. 

Dismissed as withdrawn 
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DEbsmissed'for.default. 

Rejected/Ordered, 

—NCrder ,as to Costs. 
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